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 Release  of  Grock  Ship

 76¢0.  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  DEFENCE  be  p'eased
 to  state  :

 ta)  whether  a  600  tonne  Greek  Cargo
 ship  “M.nilabor”  cap‘ured  by  the  Indian
 Weey  uring  the  Indo-Pak  war  has  been
 released;  and

 (b)  if  so,  the  resons  therefor  and  hoy
 many  such  ships  are  still  in  Indian  custody?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  and  (०).  The  Greek
 ship  “‘MINILABOR"”  was  not  captured  by
 the  Indian  Navy.  It  was  found  abendaned
 and  adrift  off  Chittagong,  on  Deeember  9,
 97l,  was  salvaged  by  the  Indian  Navy
 and,  as  such,  had  become  the  property
 of  the  Government  of  india  under  inte:-
 national  law.  Subsequently  the  Greek
 Government  made  a  request  for  the  return
 of  the  ship.  This  was  argeed  to  as  a  gesture
 of  ou-  goodwill  towards  the  Government
 and  the  people  of  Greece.  No  other  such
 ships  are  at  present  in  Indian  custody.

 42.04  hrs.

 QUESTION  OF  PRIVILEGE

 ALLEGED  MISLEADING  OF  COMMITTEE
 ON  PUBLIC  UNDERTAINGS  BY

 MANAGING  DIRECTOR  OF
 NATIONAL  DEVELOPMENT

 CORPORATION

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harpow):  Sir.  I  shall  read  out  an  extract
 from  the  63rd_  report  of  the  Committee  on
 Public  Undertakings-April,  1970.  This  report
 is  on  the  National  Industrial  Development
 ‘Corporation,  Apart  from  other  thing,  the
 Committee  says  that  the  Comm'ttee  are  of
 the  opinion  that  they  have  been  misled
 by  the  stgiement  of  the  Managing  Director
 during  the  course  of  evidence  held  on
 28-7-I969,""  It  algo  says  thatthe  Managing
 Director  of  NIDC  stated  that  the  NIDC
 executed  five  projects  in.the  public  sector,

 that  is,  the  Heavy  E  :gineering  Corporation,
 and  Pharmaceuticals,  Hindu-

 Fi'ms,..  Hindustan  Organic
 Chemicals  Ltd,,  the  Bharath  Reavy  Electri
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 the  appor  priate  riles,  to  refer

 cals-all  projects  in  the  public.  sector,  and
 twe  projects  in  the  privaie  séctor,  Damely,
 Synthetic  Rubber  and  Tungsten.  Carbide.
 The  Committee  wanted  to  know  the  specific
 work  the  NIDC  performed.  either’  ia  the
 comptetion  or  in  the  execution  of  these
 projects.  The  NiDC  in  its  written  reply:
 have  statcd  certain  things  which  were  who'ly
 misleading

 AN  HON.  MEMBER:  What  ‘is  his
 name  ?

 SHRI  JYOTIRMOY  BOSU  :  A  man,
 ca'led  Sethi.  ‘‘The  Committee  are  of  the
 Opinion  that  they  have  been  misled  by  the
 statement  of  the  managing  director  during
 the  course  of  the  evidence  held  on  the  28th
 July,  1969.  The  Committee  are’  eonvinced
 that  the  NIDC  did  not  play  any  appreci: ble
 ro‘e  either  in  the  completion  or  the  execution
 of  the  five  projects  in  the  public  seetor
 and  two  projects  in  the  private  sector  ex-
 cept  to  some  extent  in  the  case  of  Indian
 Druge  and  Pharmaceuticals.”

 It  is  a  very  serious  matter  that  a  res-
 ponsible  person  like  the  managing  d'rector
 of  a  public  sector  corporotion  has  the
 courage  to  misiead  a  Parliamentary  Commit-
 tee  which  is  supreme  in  this  country  in  the
 interests  of  the  peop'e  of  this  country.

 The  report  was  pub'ished  in  1970.  Two
 years  have  now  passed;  we  are  now  in  May,
 ‘1972.  After  the  eport,  ]  had  given  notice
 of  a  privilege  motion.  was  asked  to  wait,
 1  have  waited.  Today,  you  were  kind
 enough  to  allow  me  to  raise  this  matter  be-
 foe  the  House.  I  also  wrote  to  the  Minis-
 ter,  in  the  mean  time,  asking  him  to  tell
 us  what  he  had  done  to  the  managing
 director.  But  I  was  most  disiressed  to  learn’
 from  other  sources  that  instead  of  taking
 action  against  the  managing  director,  he
 has  been  in  fact  upgraded  and  financ  ally
 given  some  benefit,  ¢c.,  etc.  They  are.
 making  a  mackery  of  the  whole  thing.

 We  .remember  that  a  ccuple  of  years
 ago,  ane  Deputy  Controller  of  fron  and
 Stee],  Mr  Mukerjee,  who  had.  similarly
 misled  a  Parliamentary  Commitee  was
 brought  to  the  Bar  of  the  House  and  was
 made  to  aprigg'se,  or  whatever  itis.

 May.  ‘reque;!
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 {Shri  Jyotirmoy  805०]
 to  the  Privileges  Committee  ?  Let  the  Privi-
 leges  Committee  to  the  fact-finding  and  do
 what  is  fait  and  right.

 MR.  SPEAKER  :  Mr,  8050,  the  Commit-
 tee  was  seized  of  this  problem,  but  in  the
 meanwhile,  the  term  of  the  Committee
 expired,  anda  new  Commitee  has  been
 elected.  I  saw  a  note  from  the  Chairman
 of  the  old  Committee,  Shri  M  B  Rana.
 That  note  is  dated  26th  Apiil,  1972.  He
 has  put  this  note  after  the  Committee
 prepared  the  action-taken  report  and  every-
 thing  else.  In  the  meanwhile,  the  term  of
 the  Committee  had  expi  ed  and  a  rew
 Committee  has  been  elected  He  says  that
 “Lt  have  discussed  the  question  of  this
 privilege  mction  by  Shri  Jyotirmoy  Bosu  *

 He  has  agreed  to  raise  this  question..."

 SHRI  JYOTIRMOY  BOSU:
 to  wat  for  ten  days.

 I  agreed

 MR.  SPEAKER  He  has  written:
 “It  should  be  put  befc  re  ‘he  new  Committee”
 So  the  Committee  is  a'ready  seized  of  the
 matter  and  sol  edvise  you  to  wait  still
 further  ६०  that  the  Committee  may  come  up
 with  their  findings  becauce  they  are  the
 Ptoper  authority  to  take  action  on  it.

 SHRI  JYOTIRMOY  BOSU  :  May!
 make  a  statement  in  the  context  of  what
 you  have  said.  The  original  repo  t  was
 published  in  April,  1970  Tow  years  and
 one  month  have  passed  and  nothing  has
 happened.  I  also  wrote  to  the  Ministe  ;
 nothing  happened.  Mr.  Rana  asked  me
 when  I  pointed  this  out,  to  want  fir  abort
 ten  days,  that  is,  til  the  i4th  of  Miy
 Today  it  is  25th  and  you  lave  been  kird
 enough  to  a'low  it  td  y.  IT  wo  Id
 accept  what  vou  say  but  they  should  fira-
 tise  the  whole  thing  befcre  the  end  af  this
 session.

 MR.  SPEAKER  :  The  end  of  the
 session  is  only  next  week.  By  the  beginning
 of  next  sessicn,  would  be  better.

 r
 SHRI  §.M.  BANERJEE  (Kanpur)

 There  was  a  similar  case  in  which  Mr.
 Wanchog  and  Mr.  Mukerjee  were  involved
 It  was  raised  by  Mr.  Madhv  Limaye  and  a
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 decision  was  taken  in  the  House  to  refer  the
 entire  question  of  the  Privileges  Committee.
 If  |  remember  aright,  in  that  case  Mr.
 Mukerjee  was  not  given  anopportunity  for
 defending  himself;  he  wanted  to  defend  the
 case  but  he  was  repr  marded.

 AN.  HON.  MEMBER  :  He  was  given
 an  opportunity.

 SHRIS,.  M.  BANERJEE  :  In.  this  parti-
 cular  case,  why  should  the  new  PUC  take
 it  up  ?  It  should  be  referred  to  the  Prive
 leges  Committee.

 MR,  SPEAKER  :  The  Committee  were
 considering  this  question  and  in  the  mean-
 while  they  were  dissolved;  it  was  not  within
 their  powers  to  extend  their  terms.  I  do
 not  know  how  far  it  will  be  preper  to  take
 up  this  metter  and  bring  it  to  the  House.
 I  do  wish  what  they  send  me  some  seport.
 Ido  not  close  the  matter;  it  is  pending;
 let  us  see  what  comes  out  of  that.

 SHRI  PILOO  MODY  (Godhra)  :  May  I
 muke  a  submission  ?  If  you  send  this
 matter  back  to  the  new  committee,  jt  ts
 who'ly  irregular  That  Committee  ts  not
 constituted  for  thit  particular  purpose.
 The  privious  Commitee  had  a  certain
 incident  m  which  s’  me  evidence  was  given
 which  they  did  not  think  was  fair.  There-
 fore,  they  have  puolohed  it  ina  seport;
 the  report  has  bzen  tatd  on  the  Tabe  of
 the  House.  It  is  now  public  property;  the
 Commit'ee  shoutd  no  lo  ger  have  anything
 to  do  with  it.

 MR.  SPEAKFR  :  Action-taken  report
 is  s'il  pendi:  g;  they  are  ssized  of  it.

 SHRI  INDRAJIT  GUFTA  (Al'ip  we)  :
 Action-tehen  report  mist  have  cyume  six
 months  after  that.

 NR  SPEAKER  :  It  has  not  yet  came

 SHRI  JYOUIRMOY  BOSU  :  This  man
 in  the  meantime  ts  allowed  to  go  around
 the  capital  trying  to  prewurie:  it  is  a  dan-
 gerous  thing  you  are  doing..  (/mrerruprunsy
 The  name  is  Mr  Seth.

 AN.  HON.  MEMBER  :  It  is  somebody else,
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 SHRI  I}  DYAJIT  GUPTA:  He  has
 been  allow:d  to  start  a  new  public-sector
 project  called  the  Bharat  Compressors...
 CUnterrnptions).

 SHRI  JYOTIRMOY  BOSU:  Are  we
 not  cock  ng  our  own  goose  ?

 MR.  SPEAKER  :  I  am  not  used  to
 this  kind  of  question.  After  all,  we  have  to
 go  by  certain  procedures.

 SHRI  JYOTIRMOY  BOSU  :  Two
 years  have  becn  spent;  the  man  has  been
 upgraded.  He  is  moving  around  and  the
 hon.  Minister  docs  not  do  anything.  The
 Committe>  does  not  do  anything.  This
 Government  is  most  re'uctant  to  touch  any
 bureaucrat  ears  (Interruptions).

 SHRI  ्,  VENKATASUBBAIAH
 (Nandyal)  :  वा.  the  Act«n-taken  Report
 normally  they  confine  themselves  to  certain
 recemmendations  made  for  imp'ementation.
 With  regard  to  certain  remaths  passed  by
 the  committee,  unless  there  is  a  specific
 direction  from  the  Chair,  they  may  not  go
 into  this.

 MR.  SPEAKER  :  The  remuk  of  the
 Chairman  are  that  they  are  alreacy  consi-
 dering  th's  matter,

 SHRI  P.  VEKATASUBBAIAH  :  That
 in  the  :emark  cf  tie  outgoing  Chairman.
 The  Chair  sh  ud  give  a  dir-ction  that  this
 matter  be  gene  into  and  a  sparate  report
 s  ibnutied.

 MR  SPEAKER:  Mr.  Rana  is  not  here,
 T  appointed  the  Chairman  only  this  moring
 f  agree  with  Mr.  Mody  that  th's  is  a  matter
 which  ueeds  caefull  considerat  oO.  We  will
 be  laying  certain  precedents  which  I  do  not
 want  to  fay  off  hand  without  examining  the
 matter.  The  Committee  is  not  functioning
 The  elections  were  held  only  recently  and
 the  Chairmnan  was  appointed  only  this
 morning.  I  just  wanted  to  know  whether
 the  Committee  is  scized  of  the  matter  and

 hether  the  Action  -Taken  Report  is  pending.
 One  Chairman  savs.  they  are  already  seized

 of  this  matter  and  considering  it.

 SHRI  PILOO  MODY  :  Considering
 What  they  are  not  supposed  to  be  consi-
 dering!

 ~
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 MR,  SPEAKER:  I  will  have  to  take
 everything  into  account...(/nferruptions),  I
 cannot  allowe  a  debate  on  this.  Anything
 that  comes  into  your  hands,  you  try  to  raise
 a  debate  over  it.

 SHRI  JYOTIRMOY  BOSU:  Are  we
 not  unduly  kind  to  this  man  ?

 SHRI  PILOO  MODY:  Think  it  over
 Sir,  You  can  bring  it  up  again  on  Monday.

 MR  SPEAKER:  I  quite  agree  that
 more  the  time,  more  the  latitude  given  to
 these  people,  because  in  the  pst  also,  we
 have  been  silent  over  certain  matters  and
 the  result  is,  things  went  too  far.

 SHRI  H.N.  MUKERJEE  (Calcutta-
 North-East)  :  Why  is  the  Government  mum?
 Do  they  want  to  hide  under  the  clock  of
 formal  legalism  when  ail  this  kind  of  thing
 goes  out  to  the  country  ?  Alligations  are
 made  and  substantiated  but  nobody  from
 Government  gets  up  to  say  anything  about
 it.

 MR.  SPEAKER:  I  am  asking  the  new
 Chairman  to  look  into  it  and  giv.  the  exact
 position.  Perhaps  the  intimation  has  not
 yet  gone.

 SHRI  INDRAJIT  GUPTA:  It  whould  not
 be  correct  for  anvone  to  say  that  the  minis-
 ters  sitting  here  have  no  knowledge  of  this
 matter.

 MR  SPEAKER:  Ina  matter  like  this
 involving  the  question  of  privilege  any
 observation  by  the  minister  perhaps  may
 complicate  the  matter  still  further,  till  the
 new  ccnmimittee  gives  samething  to  us  in  the
 shape  of  a  report  of  direction.

 SHRI  INDRAJIT  GUPTA  :  NIDC
 comes  under  the  Ministry  of  Industrial
 Development.  Only  a  few  months  agh,  I
 personally  brought  it  to  the  notice  of  Mr.
 Moinul  Haque  Chowhdary  that  this  same
 man,  Mr.  S.  methi,  a:inst  whom  structures
 were  passed  by  PUC,  has  been  appointed  by
 him  as  a  one-man  committee  to  enquire  into
 the  affairs  of  Ashcock  and  Aldown,  a
 concern  which  was  being  closed  down.  |
 wrote  to  the  minister  saying,  “At  least
 change  the  man.  Dont  appoint  this  maa
 against  whom  strictures  have  been  made
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 Later  Mr.  Chowdhury  met  me  in  the  lobby
 fad  informed  me.  पू  have  gone  into  your
 letter,  I  think  that  js  -cmmething  else  not
 connected  with  this,  Let  him  conduct  thts
 enquiry.”  The  matter  is  getting  further
 complicated  because  no  action  is  being
 taken.  He  has  started  Bharat  Compressors
 in  Allahabad  in  the  public  sector—the  same
 Mr.  Sethi.  He  is  beiig  given  all  sorts  of
 favours.  He  is  deing  promoted  and
 upgraded  and  nothing  is  done  about  the
 PUC  report.  We  do  not  want  a  sepetit  on
 of  the  Pipeline  Inquiry.

 SHRI  PILOO  MODY:  Quire  apart
 from  what  Shri  Indrajit  Gupta  has  said,  the
 f.ct  of  the  matte.  is  th.t  this  evidence  was
 taken  by  the  old  Public  Undertakings
 Commi:tee.  The  New  Pub‘ic  undertakings
 committee  should  proceed  with  its  own
 work.  As  Shri  Ve  ikatasubbaiah  has  said,
 the  Action  Taken  Report  deals  only  with
 the  recommendatio:  s  by  the  Committee  on
 Public  Undertakings  t  has  nothing  to  do
 with  any  strictures  or  anything  of  that  sort.
 The  new  Public  Undertakings  Committee  has
 henceforth  nothing  to  do  with  this  case.
 This  is  a  matter  of  which  the  Hvuuse  has
 been  seized.  This  Report  has  been  laid  be-
 fore  the  House,  it  has  bcen  printed  and  now
 it  is  for  the  House,  and  the  House  alone,  to
 take  action.  Any  attempt  to  send  it  back
 to  the  new  Public  Undertakings  Committec
 would  be  a  very  wrong  p:oceduce.

 SHRI  SAMAR  GUHA  (Contai):  You
 have  said  that  ycu  want  to  refer  the  matter
 tothe  Public  Undertakings  Committee  on
 the  basis  of  the  recommendation  made  by
 the  former  Chairman  of  the  PUC.  The
 former  Chairman  of  the  PUC,  after  having
 approved  the  draft  of  the  :eport,  afier  hav-
 ing  the  report  approved  by  the  whole  Com-
 mittee,  has  placed  it  before  the  House.
 Now  he  cannot  have  any  right  to  make  such
 a  recommendation  that  the  whole  matter
 should  be  reconsidered  by  the  new  Commit-
 tee.  It  is  @  moot  question.  है  will
 create  a  very  bad  precedent.

 MR.  SPEAKER  :  He  has  not  given  any
 finding.

 SHR!  SAMAR  GUHA:  He  has  made
 4  passing  observation  that  it  should  be  recon-
 sidered  by  the  new  Committee.
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 SHRI  S.M.  BANERJEE  :  Sir,  since  you
 have  allowed  Shri  Jyotirmoy  Bosu  to  raise
 this  on  the  floor  of  the  House,  and  he  has
 raised  it  with  your  perniission,  you  must
 have  informed  the  Minister  concerned  be-
 couse  the  u-ua'  precedure  is  that  whenever
 a  matter  is  assed,  ether  sou  refer  it  to  the
 Minister

 MR.  SPEAKER  That  is  only  when  I
 give  my  consent.  Here  I]  have  not  given
 my  consent.

 SHRI.  S.  M.  BANERJEE  :  I  agree  that
 you  have  not  given  your  consent.  But  you
 have  allowed  him  to  raise  the  issue.  When,
 for  instance.

 Shri  Indrajit  Gupta  raised  a  point  earlier,
 Shri  Gokhale  was  there  and  he  did  reply  to
 it.  Here  some  serious  charges  are  made
 against  this  gentleman,  Shri  Scthi,  whose
 face  I  have  not  scen.  |  have  noth:ng  again-
 st  him;  let  him  be  promoted;  I  do  not  mind
 it.  But  he  has  been  given  a  new  assigno-
 ment,  and  when  the  point  is  raised  here,  the
 whole  Cabinet  is  keeping  qu’et.  Why  should
 they  behave  like  th:  three  wise  monkeys  :
 ‘speak  no  evil,  see  on  evil  and  hear  no
 evil”  ?

 MR.  SPEAKER  :  It  is  only  when  the
 Privilege  motion  is  admitted  by  the  consent
 of  the  Speaker  that  information  is  sent  to
 the  Minister.  In  this  case,  I  want  to  con-
 vey  to  you  that  the  Committee  on  Public
 Undertakings  have  not  yet  submitted  the
 Action-Taken  Report.  That  Action-Taken
 Report  contains  what  action  has  been  taken
 on  it.  After  that  the  position  be  entirely
 different.

 SHR]  JYOTIRMOY  BOSU  :
 (Interruptions)

 How  ?

 MR.  SPEAKER  :  Do  not  try  to  side-
 track  the  issue.  Unless  we  have  this  report,
 it  is  very  difficult  to  give  any  consent  to
 this.  lam  asking  the  new  Chairman  to
 expedite  the  matter.  If  there  is  any  diffi.
 culty  about  it  later  on,  I  shall  inform  the
 House.

 SHR]  JYOTIRMOY  BOSU  :  Lei  the
 Minister  make  a  statement  on  this  the  ccm.
 ing  Monday.
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 MR.  SPEAKER  :  This  will  go  to  the
 new  Chairman

 ध  SHRI  JYOTIRMOY  BOSU:  Kindly
 direct  the  gove-nment  to  produce  the  Minis-
 ter  here.

 MR,  SPEAKER  I  will  not  send  it  to
 the  Minister  until  I  adit  it

 SHRI  JYOTIRMOY  BOSU:  |  will
 raise  it  on  Monday.  I  give  you  notice  here
 and  now.

 MR.  SPEAKER  :  Don’t  be  loaded  with
 so  many  things  at  one  time.

 SHRI  JYOTIRMOY  BOSU
 beast  of  burden.  What  can  I  do?

 I  am  a

 MR  SPEAKER  :  You  are  a  very  wise
 beast.  I  hope,  all  of  you  w  Ii

 agree.)

 2.20  hrs.
 PAPERS  LAID  ON  THE  TABLE

 STATEMENTS  CORRECTING  RFPLIES  TO  USQs
 Nos.  225]  AND  3446  RE  INVESTMENTS

 BY  FORPIGN  COMPANIES  IN
 INDUSTRIES  ETC

 HE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  I  beg  to  lay
 on  the  Table—
 (l)  A  statement  correcting  tte  reply  given

 on  the  7th  April,  3972  to  Unsteried
 Question  No,  2281  by  Kumar:  Kamla
 Kumari  regarding  investment  by  foreign
 companies  in  industries  located  in
 Bihar  and  West  Banga!  and  giving  rea-
 sons  for  delay  in  correcting  the  repty.

 (2)  A  statement  correcting  the  reply  given
 on  the  28  April,  972  to  Unstarred
 Question  No,  3446  by  Kumari  Kamila
 Kumari  reparding  investment  by  foreign
 companies  and  giving  reasons  for  delay
 in  correcting  the  reply.  [Placed  in  Lib-
 rary,  See  No,  LT—3053/72]

 ‘DELHI  SALES  TAX  (FOURTH  AMENDMENT)
 RULES

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  २.
 GANESH):  I  beg  to  lay  on  the  Table—
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 Ww  A  copy  of  the  Dethi  sales  Tax  (Fourth
 Amendments)  Rules.  1972  (Hindi  ard
 English  versions)  phttished  in  Notifica-
 tion  No.  ्  4  (80)/7!-Fin,  (G)  it  Dethi
 Gazette  dated  the  I8th  April,  972,  under
 sub  section  (4)  of  section  26  of  the
 Bengal  Finance  (Sales  Tax)  Act,  1941  85
 in  force  in  the  Union  Territory  of  Dethi.

 (2  —  A  statement  (Hindi  and  Eng'ish  vérstfotis)
 showing  reasons  for  delay  in  laying  the
 above  Notification.  [Placed  im  Library
 see  No  LT  —3052/72]

 REVIEW  AND  REPORT  OF  INDIA  TOURISM
 DEVELOPMENT  CORPORATION,  LTD.

 FOR  1970-71

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  (CIVIL
 AVIATION  (DR.  SAROJINE  MAHISH)  :
 I  beg  to  Jay  on  the  Table  a  copy  each  of  the
 following  papers  (Hiadi  and  Eng'ish  versions)
 under  sub-section  (I)  of  section  6I2A  of  the
 Companies  Act,  1956  ;

 (t)  Review  by  the  Government  on  the  work-
 ing  of  the  India  Tourism  Development
 Corporation  Limited,  New  Delhi,  for  the
 year  970-7I.

 (2)  Annual  Report  of  the  India  Tourism
 Development  Corporation  Limited,  New
 Delhi,  for  the  year  ‘1970-71  along  with
 the  Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor  General
 thereon.  JPlacedin  Library.  See  No.
 LT—72053/72}.

 NOTIFICATION  UNDER  NATIONAL
 HIGHWAYS  ACT

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI  OM
 MEHTA)  :  I  beg  to  lay  the  table  a  copy  of
 Notifiea'ion  No.S.0.352  (8)  (Hindi  and  Eng-
 high  versions)  published  in  Gezette  of  India
 dated  the  ith  May,  1972,  under  Section  10,
 cf  the  National  Highways  Act  1956.  [Placed
 in  Library  See  No,  LT-~3054{72}

 STATEMENT  ON  FLOODS  AND  DAMAGE
 CAUSED  8Y  HEAVY  RAINS

 TN  K5RALA

 THE  DEPUTY  MINISTER  IN  THE

 ~


